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(iii) Statement giving reasons for the
delay in laying the papers mentioned at (i)
above.

[Placed in Library. See No. LT-
3707187 for (i) to (iii)].

Union Public Service Commission
(Exemption from consultation) Second
Amendment Regulation, 1986.

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUB
LIC GRIEVANCES AND PENSIONS
(SHR1I BIREN SINGH ENGTI): Sir,
I beg to lay on the Table a copy (in
English and Hindi) of the Ministry of
Personnel, Public Grievances and
Pensions (Department of Personnel and
Training) Notification G. S. R,. No. 1071,
dated the, 20th December, 1986, publishing
the Union Public Service Commission
(Exemption from Consultation) Second
Amendment Regulations, 1986, under article
320(5) of the Constitution. [Placed in Li-
brayr. See No. LT-3708|87].

I. Madhya Pradesh Administrative
Tribunal (Salaries and Allowances and
Conditions of Service of Chairman,
Vice-Chairman and-Members) Rules,
1986.

I1. Central Administrative Tribunals
(Procedure) Rules, 1987

HI. Central Administrative Tribunal
(Financial and Administrative Powers)
Amendment Rules, 1987.

SHRI BIREN SINGH ENGTI: Sir, I also
beg to lay on the Table a copy each (in
English and Hindi) of the following
Notifications of the Ministry of Personnel,
Public Grievances and Pensions (Department
of Personnel and Training) under sub-section
(1) of section 37 of the Administrative
Tribunals Act, 1985; —

(1) G. S. R. No. 1253(E), dated the Sth
December, 1986, publishing the Madhya
Pradesh Administrative Tribunal (Salaries
and Allowances and Conditions of Service
of Chair-
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man, Vice-Chairman and Members) Rules,
1986.

(i) G. S. R. No. 17(E), dated the 6th
January, 1987, publishing the Central
Administrative Tribunals Procedure)
Rules, 1987.

(iii) G. S. R. No. 33(E), dated the 15th
January, 1987, -publishing the Central
Administrative Tribunal (Financial and
Administrative Powers) Amendment
Rules, 1987.

[Placed in Library. See No. LT-3709[87
for (i) to (iii)].

REPORT AND MINUTES OF COM-
MITTEE ON PUBLIC UNDERTAK-
INGS

PROF. C. LAKSHMANNA (Andhra
Pradesh): Sir, I beg to lay on the Table a copy
(in English and Hindi) of the Fourteenth
Report of the Committee on Public Undertak-
ings on Air India—Working Results and
Traffic Growth, and Minutes of the sittings of
the Committee relating thereto.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Situation arising out of drought and floods
in various parts of th© country

SHRI V. GOPALSAMY (Tamil Nadu):
Mr. Chairman, i beg to call the attention of
the Minster of Agriculture to the situation
arising out of drought and floods in various
parts of the country and the steps taken by
Government in  this regard.

[The Deputy Chairman in the Chair. ]

THE MINISTER OF AGRICULTURE
(SHRI G. S. DHILLON): Madam, as in the
previous years this year 1986-87 also some
areas of the country have been affected by
drought of floods. The arrival of the monsoon
was delayed for some days in the Southern
Peninsula, Central' and Eastern India and
West Rajasthan.
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However, in some other areas the South West
monsoon arrived , little ahead of schedule, In
the period from 1st June to 30th September,
1986 the monsoon has been normal in 21 out
of 35 meteorological sub-divisions. In the
remaining 14 meteorological subdivisions
rainfall has been deficient from 21—43 per
cent. The deficiency was significant in West
Rajasthan (—43%), Saurashtra and Kutch (—
40%), Bihar Plateau (—34%), Gujarat region
(—31%) Marathawada (—31%), and Bihar
Plains (—31%). During October-December,
1986 i. e. North East monsoon period of 1986,
23 meteorological sub-divisions had excess or
normal  seasonal rainfall.  Significant
deficiency exists only in Rayalascema (—
31%) and Tamil Nadu and Pondicherry (—
25%).

During 1986, 20 States and UTs. have
reported drought condition in varying
degrees. These States/UTs. are (1) Andhra
Pradesh, (2) Assam, (3) Gujarat, (4) Haryana,
(5) Himachal Pradesh, (6) Karnataka, (7)
Kerala, (8) Madhya Pradesh. (9) Maharashtra,
(10) Manipur, (11) Meghalaya, (12)
Nagaland, (13) Orissa;

(14) Rajasthan, (15) Tamil  Nadu,
(16) Tripura, (17) Uttar Pradesh,

(18) Delhi, (19) Goa, Daman & Diu;
and (20) Pondicherry. In  these
States/UTs. 273 districts involving
about 1661 lakh population, 354 lakh
ha. of cropped area and 915 lakh cat
tle population were reported affected
due to drought.

In the current year floods are re
ported to have affected 244 districts
in 20 States/UTs. These States/UTs.
are: — (1) Andhra Pradesh, (2) As
sam, (3) Bihar, (4) Haryana, (5)
Himachal Pradesh, (6) Jammu and
Kashmir, (7) Karnataka, (8) Kerala;
(9) Madhya Pradesh, (10) Maharash
tra, (11) Manipur, (12) Meghalaya,
(13) Nagaland,' (14) Orissa,
(15) Punjab, (16) Rajasthan, (17)
Uttar Pradesh, (18) West Bengal,

(19) Sikkim and (20) Pondicherry.
43. 45 lakh ha. cropped area and >*
lakh population have been affected by

[ 5 MAR. 1987 ]

a matter of Urgent 230
Public Importance

floods. Over 20 lakh houses are reported to
have been affected by floods. Over 20 lakh
houses are reported to have been damaged aad
58000 cattle perished. It is unfortunate that
1180 people lost their Ives due to floods. The
States of Andhra Pradesh, Assam, West
Bengal and certain parts of Bihar experienced
severe floods this year.

Even though the responsibility of carrying
out relief and rehabilitation activities is
primarily that of the -State Government,
Government of India is fully alive to the
situation arising out of natural calamities and
maintains close liaison with the State Govt,
rendering all possible help and financial
assistance with a view to mitigating the
distress of the affected people.

As the Hon'ble members are aware the
financing of relief expenditure is based on the
recommendations of the 8th Finance
Commission and Government decisions
thereon. The margin money with the States has
been increased from Rs. 100. 55 crores to Rs.
240. 75 crores annually on the
recommendation of the 8th  Finance-
Commission from the year 1985-8". 50% of
the margin money is provided by the Central
Govt. The Finance Commission had expressed
the view that with the enlargement of Margin
Money, in the ordinary course it should be
possible for the States to cope with natural
calamities without having to seek any further
assistance. However, if any State cannot
manage with these resources it can send a |
memorandum seeking Central assistance.
Whenever necessary, on the request of the
concerned State Govt. Ways and Means
advances are sanctioned pending the issue of
sanction of Central assistance. Thus, by way of
margin money and Ways and Means advances
the Central Govt, ensure that the relief
operations are not delayed due to paucity of
funds.

Out of the 20 States I Union Territories
affected by drought, memoranda
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[Shri G. S. Dhillon]

seeking Central assistance were received
from seventeen. A ceiling of expenditure of
Rs. 205. 32 crores has been approved for 13
States|UTs in the post monsoon period for
drought relief. Apart from this an amount of
Rs. 87. 38 crores has also been approved for
utilisation in the year 1987-88. The Govt, of
Tamil Nadu have reported drought conditions
in certain parts of Tamil Nadu due to
inadequate North-East monsoon and they
have informed that they would submit a
detailed memorandum soon.

Gov!. of India had decided last year to
allow the State Govts, reimbursement of
handling cost and subsidy on wheat and rice
that may be supplied at subsidised rates to
workers employed on relief works. Under this
scheme, 55, 000 tonnes of wheat were allotted
to Maharashtra and 18, 750 tonnes to Madhya
Pradesh. I am happy to say that this scheme is
in operation this year also. Govt, of Rajasthan
have been allotted 3 lakh tonnes of wheat for
distribution to the workers engaged in relief
works. The Government of India have also
decided to meet the cost of transportation of
fodder, both by rail and road, during drought.

Of the 20 States and Union Territories
affected by floods. 18 had submitted
memoranda seeking Central assistance. A
ceiling of expenditure of Rs. 346. 09 crores
has been approved for relief, repairs and
rehabilitation work in 17 StateslUTs in the
post-monsoon period of the current year.

I share the concern of the Honour-able
Members at the losses caused by natural
calamities. I would like to assure the House
that the Central Government has been taking
all possible steps to supplement the efforts of
the States in dealling with natural calamities
wherever they may occur. While we have had
our share of na-
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tural calamities this year, I would like to
reassure the Honourable Members that as a
result of the Steps taken by the Central and
State Govts, the situation is generally under
control. Inspite of the various natural
calamities it is estimated that foodgrains
production this year will be 151 million
tonnes which is more than last year. Though
the Kharif production had been affected by
drought in various States, forecast of rabi pro-
duction points to a good harvest and the
annual production may even turn out higher.

SHRI V. GOPALSAMY: Madam Deputy
Chairman, it is very strange that while our
country is making all efforts to enter the 21st
century, the physical conditions of our
country always indicate the realities of the
situation and show us that we are lagging
behind two centuries at least. Look at the
picture. Some parts of the country are reeling
under severe drought while some other parts
of the country are seriously affected by
floods. It clearly shows that India is still
dependent on the mercies of rain God. Since
the time at my disposal is very short, I would
like to confine myself to my State of Tamil
Nadu which has been subjected to serious
drought.

Madam, as per the Financial Express dated
16th February, 1987, the situation in the
Southern district is very grave. I quote:

"Dried-up wells, parched fields and the
threat of migration—this is the scenario in
several blocks of Madurai district, reeling

under severe drought following
consecutive failure of the north-east
monsoon. "

Again 1 quote the Hindu, dated 9th
February, 1987.
"Driving from Trlichi to Ganda-
rvakottai, Kulipirai and back to
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Pudukottai, one could see the emaciated
and aborted groundnut pods, paddy crops
threatening to wither In the next few days.
All tanks in the district were dry. Wells and
bores were yielding less water. "

The other district affected is the Kamarajar
District. It is very much affected. Even the
Collector, in a Press Conference on 5th
February, stated that the loss of foodgrains
this year due to drought was about 26 crores
of rupees. H, also stated that out of 943 tanks
in the district which depends on tanks for
irrigation, 424 were dry, 196 had water for 10
days only, 200 tanks for 20 days, 84 for 30
days, a dozen tanks for 40 days, three tanks
far 50 days and only 1? tanks had water for
more than 60 days.. My district, that is the
Southern-most corner of this country, Tir-
unelveli is the most affected district. Madam,
this is the photograph of a tank which used to
irrigate hundreds of acres of land. But it looks
like burnt land. People are leaving their
ancestral villages and traditional women are
migrating to other places for food and water.
They have to sell their cattle, cows, bullocks',
etc. which would have normally fetched a
price of Rs. 2000- and which they are forced
now to sell at a rock bottom price of Rs. 600]-
or Rs. 7001- because of distress sale. So, the
situation is very serious in Tamil Nadu. The
farmers are suffering due to this drought.
They have been subjected to coercion by the
Government because they have failed clear
the arrears of cooperative dues and electricity
charges.

Madam, from the statement of the Minister
I find that Tamil Nadu and Pondicherry have
been affected by the deficiency of rains by
minus 25 per cent. But it sounds strange when
we look at the statement when it says that the
arrival of the monsoon was delayed for some
days in the Southern Peninsula. How is that
possible? The calamity would not have been
so much in that case. The drought has started
three months ago. Al-
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ready three  months  have passed. You
could expect rainfall only after the middle of
July. I shudder  to think how the people will
be able to manage the remaining days of  the
months of March, April, May and June.
Madam, it has been mentioned about relief and
rehabilitation in the statement. It has been
said in the statement that "the Government
of Tamil Nadu have reported  drought
conditions in certain  parts of Tamil Nadu
due to inadequate north-east monsoon and
they have informed that they would
submit a detailed memiorandum  soon"
whereas—I am quoting from paragraph 7—
"of the 20 States and Union Territories
affected by floods, 18 submitted memoranda
seeking Central assistance. A ceiling of
expenditure of Rs. 340. 09 crores has been
approved for relief, repairs and rehabilitation
work in 17 States and Union Territories in the
post-monsoon period of the current year. " But
what is happening in Tamil Nadu? 1 would
like to know from the Minister the date when
you received the latest communication, the
latest report.  do  no know when  they will
submit the memorandum. Three months have
already passed. There is a big
communication gap. Yes, of course, the
Government of Tamil Nadu has not
communicated to you. I could understand the
communication problem, the biggest problem
of our State. Nobody knows who s
minding the store in our State. But I would like
to insist upon the Central Government that
because of the lack of communication, because
of this communication problem of the State,
the people of the State  should not suffer.
There is a saying that when Rome was
burning. Nero was fiddling. Even this has been
denied by some of the historians, and there
are two views whether Nero was fiddling
ornot. When  people are suffering, When
the farmers are evacuating from their
traditional homes and ancestral villages and
migrating to other places in Tamil Nadu and
suffering a lot, when such a calamity has
invaded my State, the man at the top is
fiddling. I think, Mr. Makwana
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[shri V. Gopalsamy] knows better ~who is
the fiddler. They have not communicated.
Where as 18 States and Union Territories
Submitted the memoranda and the relief work
has already started, Tamil Nadu has not yet
submitted its memorandum. Since you have
received a preliminary report may I
request the hon. Minister to take immediate
steps to extend the assistance and send a
study team immediately to assess  the
drought  conditions with out waiting  for
the ~ memorandum which will ~ not come?
You could relax the rules because the
people are subjected to severe harassment
because of the ineffective handling of the
Government, a callous and indifferent attitude
of the Government, of the top man who lis
handling  the affa\rs of the Government in
Tamil Nad. Because of the communication
problem, the people of Tamil Nadu should not
be allowed to suffer. May I request the hon.
Minister to send a study team immediately
to assess the situation and render all
posrible help? Thank you.

PFOF. C. LAKSHMANNA (Andhra
Pradesh): Madam Deputy Chairman, I would
like to bring to the notice of the Houe that we
are in sympathy with all those States and Union
territories who have experienced serious floods
as well as drought in the year 1986-87. I am in
sympathy with them because I can understand
as to what the floods and drought can do to the
people because the State from which Income
has been one of th, worst hit victims of both
floods and drought.

At I was mentioning, Andhra Pradesh had
had the misfortune to be hit ty severe floods
and severe drought. More than that, Andhra
Pradeth had the misfortune to be hit by
dhought in the flood relief given by the Centre
to the State. They have been making so
inadequate availability of assistance that we are
reeling under Its impact equally. Therefore, I
would like to take this opportunity of appealing
to the Minister for Agri-culture and the
Minister of State for Agriculture to view the
problems in Andhra Pradesh with regard to the
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severe floods and drought which affected the
State over the last few years with a little
more dispassionate objective and charitable
generous look and come forward with
assistance. Having stated this, I would like
to place before the House as to what has
'been the effect of floods. The Minister today
in his statement has been kind enough to say
that the States of Andhra Pradesh, Assam,
West Bengal and cerain parts of Bihar
experienced severe floods this year. If I state
that the floods which ravaged the Godavari
basin last year has been unprecedented, they
have been of a severity which was not seen
during the last 133 years, you will not pay.
heed to it. The flood level normally used to
be, which was itself very severe, 15 metres
above the flood mark and this year it went
up to 19 metres. That has been the severity
of the flood. In the light of this unpre-
cedented severity of the floods we
have been pressing the Union Government
to come forward and declare the floods
which ravaged the Godavari basin last year
as of rare severity. When the flood relief
teams go, when the Ministers visit and
when the press people go, there is enough
evidence to prove that the floods were of
rare severity but when it comes to the
question of accepting this proposition that
it was of rare severity, the Government of
India for reasons which are beyond my
comprehension does not do so. One may
question,

I what is the importance of this rare
severity. I would like to place before the
House and through the House bring it to
the notice of the entire nation that in the
normal non-rare severe floods the
restoration of flood banks has to be of the
order which was supposed to be existing
just before the floods. But, Madam, when
the severity becomes so rare and so
grotesque and so prominent, this will be of
no use. Therefore, it will not be
satisfactory merely to restore the situation
as it existed just before the floods, The
only way to meet the problem permanently
and to help the farmers in a more assured
way in future is to raise the flood
banks.
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Therefore the Government of Andhra Pradesh
has presented an integrated plan for meeting
this situation which occasionally is of rare
severity and the Government of Andhra
Pradesh has presented a plan of Rs. 400 crores,
with Rs. 110 crores for the flood banks,
Rs. 90 crores for irrigation system and Rs.
200 crores for drainage system. But,
unfortunately, there has been a drought of
relief in Andhra Pradesh. They came forward
after much persuasion on the part of the State
Government, after raising the issue several
times on th, floor of this House, and through
letters bv the Chief  Minister to the
Prime Minister, and to the Agriculture
Minister, after having sent teams of officers of
Andhra Pradesh to impress upon the severity
with  which the floods have ravaged the
Godavari Delta area, and an amount of Rs. 132
crores was sanctioned as against the much
larger demand based upon facts and
infoimation which was supplied in great+
detail. This has been the attitude. [ would like
to assure this House and the country that An-
dhra Pradesh has been one State which
attends to  the problems promptly with
appropriateness. 1 will only quote a
newspaper correspondent. Even after such
devastating floods affecting Godavari Basin,
because of the promptness of action taken
by the State Government there is such a seca-
change in the  current crop position. And the
report [ am quoting is not the report of the Gov-.
ernment of Andhra Pradesh; it is not a report of
any Member of Parliament belonging. to
Andhra Pradesh but it is a report of a
newspaper correspondent who 'recently
visited Godavari districts and he said this.
"There was -tremendous  upsurge of people
applauding the Chief Minister when he recently
toured those areas'. I am saying this
because the  starting sentence refers to
that. 'This was
interpreted '—this applause and
appreciation of Chief Minister—. by political
observers as the way of giving thanks for the
timely measures taken by the State
Government. It
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enabled timely provision of water for
the second crop and the Government
pumped in Rs. 25 crores by way of
agricultural. inputs... '—much above
the ceiling which has been imposed
by the Union Government; I will come
to it a little later—'... such as ferti-
lizers, pesticides and  seeds. Instead
of the usual 1. 8 lakh acres, some 4
lakh  acres were planted in the East
and West Godavari area. ' This is what
the Andhra Pradesh' Government has
done. That means, even after reeling
under the impact of severe oOr rare
severe floods devastating Godavari
Basin, Andhra Pradesh Government
has  done this. As a  result, Andhra
Pradesh Government is in a position
to maintain its, surplus supply to the
Central stocks as far as food is con
cerned. But what is the result of
this? In spite of appreciating  the
efforts made by the State Govern

ment  the Union Government
does not come forward with
assistance—much less than that,

makes it a political affair, takes ad
vantage of the agony of the people
and tries to rap the State Govern
ment. The facts are otherwise. And
I do not know how the Central
Ministers and even the dynamic
Prime Minister, when he goes there,
instead of patting the Government,
sometimes go to the extent of criti
cising  them, without giving sufficient
care to the facts of the situation.

Madam, having stated this, I would like to
bring to the attention of the House as to what
has been he expenditure pattern of the State
Government in meeting the floods. In spite of
the fact that Andhra Pradesh, as all other
State Governments, especially those which
are ruled by non-Congress, have been
discriminated against by the Union
Government, while the ceiling that was
imposed on items like relief and
rehabilitation to the affected agriculturists, so
on and so forth, was Rs. 1 crore and 25 lakhs,
Andhra Pradesh spent Rs. 36. 26 crores.
Similarly, Madam, in this connection I would
like to point out—i the Minister is carefully
noting, and
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[Prof. C. Lakshmanna] it 1is for his
information—that against the sanctioned ceiling of
Rs. 132 crorse already we have spent more than Rs.
150 crores, and then in the next three months till
June, as it is permitted by the Union Government,
another Rs. 29 crores approximately are being spent
by the State Government. This is the effectiveness
of the State Government. (Time bell rings}

I am concluding. I am concluding about floods. I
will come to the drought a little later.

THE DEPUTY CHAIRMAN; You do not have
any time now.

PROF. C. LAKSHMANNA: I will be
completing. In this connection, as the Chief
Minister has written a letter to the Prime Minister,
this latest stand taken by the Union Government in
realising the importance of looking at the problem
of rehabilitation, the problem of attending to the
ravages done by floods, the new path which has
been adopted by the Union Government, pressed
by the State Government, will continue to be there.

Having stated that, when we come to floods, the
position has been much more pathetic. At least 8 or
9 districts—I have got the information with me, but
unfortunately, time is not permitting—all these
districts have been having less than normal rainfall
during the last three years. If we look at the figures,
previously what used to happen was that if there
was less than normal rainfall in one year there used
to be a little more in the next year, so on and so
forth; on the other hand, during the last three years
the drought situation has been so acute in Ranga
Reddy district, in Mahboobnagar district, in Nellore
district, in Nizamaibad district, in Gurnool district,
in Cuddapah district, and the proverbially notorious
for droughts, Anantpur district. In all these districts,
in addition to Prakasam, Nellore, etc., that are there,
the rainfall has been less than normal  during the
last three years.
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(Time bell rings) I am just com-' pleting.
And in view of these huge problems faced
by these people, we have been asking fot
drought relief, as much as of the order of
Rs. 538. 62 crores. But the Union
Government thought it fit to sanction as late
as _ February only Rs. 25 crores and before
that another Rs. 23 crores. (Time bell rings).
Last sentence. However, 1 would like to
bring to the notice of the House and the
Minister that we have spent much more than
what amount. I do not want to go into
details. My only quesion is, in view of the
severity of drought and the severity of
floods, will the Union Government come
forward to declare the floods of 1986 as of
rare severity which will provide for giving
relief in a more permanent way to those
who have been affected and also prevent
others from being affected?
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SHRI M. KADHARSHA (Tamil Nadu):

Madam, first I would like to know why the
Government has not evolved any long-term
measures to overcome this problem. Whenever
th, States) make a claim, the Government, of
course, gives assistance. But how long will this
situation go on? Why should the Government not
make some permanent solution to this? I would
like to know whether any permanent funding will
be created by the Government to help the States
in these circumtances. Madam. I would also like
to know whether the Government have identified
any problem category or risk-prone areas so that
these areas
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will be easily identified. The entire system of
disaster management and relief and building up
defences should be scientifically evolved and
placed on a sound footing. Madam, the Seventh
Plan earmarked Rs. 1, 025 crores for disaster relief,
and I learn that 40 per cent of this amount has
already been spent, that too within the first year of
the Seventh Five-Year Plan. So, what is the
Government going to do if there is any emergency?
In case of floods or drought in future, how is the
Government going to fund the States?

Madam, how much money has the hon. Minister
given? How much money has been allocated to the
State, I would like to know from him. What is the
demand made by the States? How much have the
States demanded for assistance? Out of it how
much has been allotted to each State, State-wise?
That also I would like to know from the hon.
Minister.

Madam, as Mr. Kalpnath Rai has pointed out,
social ~ forestry, soil regeneration and
environmental consideration are very important
in drought management. But afforestation, soil
conservation and irrigation are coming under
various agencies. For instance, afforestation
comes under the Ministry of Environment,
irrigation comes under Water Resources and
soil conservation comes under Agriculture. I
would like to emphasise that there should be
close co-operation between the States and the.
Centre in dealing with these natural calamities.
At the'same time, there should be close
coordination within the Central Government
itself. So, I would like to know whether any
apex body will be appointed by the Government
to keep close contact. Some time before the
Government announced that full-time relief
officers would be appointed to assist the district
administration because the district authorities
are pre-occupied with the law-and-olrder
problem in many States. Why has this
announcement not been so far implemented?
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Madam, though the indian Council ot
Agricultural Research has made some
research works, it is disturbing to note that 70
per cent of the research remains only within
tne four wals of the laboratories and oiuy 30
per cent of the research results go to the
farmers.. So, I would like to emphasise that
the Government should make some plan to
raise  drought-resistant  crops  because
permanently the country is facing droughts,
and so we should plan crops according to our
climatic conditions.

The guidelines framed by the Government to
give assistance are very much rigid. So, I
would like Jo request that the guidelines with
regard to the relief work should be relaxed. I
would like to know whether the Gov-1. 00 p.
M. ernment will invigorate the dryland water
cultivation  effort,  also. The  State
Governments are demanding that the
assistance should be reviewed for giving relief
and employment to the affected people and
that the Central assistance should not be
treated as plan expenditure. I would like to
know the views of the Government in this
regard.

There is a heavy silting in rivers. As a
result water capacity of the rivers is very
much reduced. I would like to suggest that
even in the olden days thousands of workers
were employed for dredging rivers and put-
ting embankments on the rivers, but in these
modern days when science has reached a very
advanced stage, why should the Government
not...

THE DEPUTY CHAIRMAN: Please
conclude.

SHRI M. KADHARSHA: I would take
only one minute more, madam.

[RATYA SABHAJ
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I would like to know why the Government
is not introducing computer to collect tne
weather conditions data to hud out tne
position of the climate. That can De round out
irom the computer analysis.

Finally, coming to my home State of Tamil
Nadu, i would like to say that the
Government is taking up the relief work on a
war footing. Two months ago, our hon. Chief
Minister had convened a meeting of the
Secretaries and allocated Rs. 27 crores to dig
bore wells.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI  YOGENDRA
MAKWANA): I think you were not present
when Mr-Gopalsamy spoke.

SHRI M. KADHARSHA: I was very much
present. That is why I am saying so for the
information of my hon. Colleague.

Again Rs. 150 crores have been allocated
by the Tamil Nadu Government for drinking
water purposes. It is very unfair...

SHRI V. GOPALSAMY: Crores of rupees
have been spent on celebra tions.

SHRI M. KADHARSHA: To say that the
Chief Minister is not able to function is
unfair. ' I would like to humbly appeal to the
hon. Mem-mebr that at least on these matters
of natural calamities politics should not be
thrust.

SHRI V. GOPALSAMY 1 did not call the
Chief Minister or anybody like that. I did not
use the word 'Chief Minister' at all. I was very
careful when I said...
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SHRI M. KADHARSHA; But that meant so. He
does not have the courage...

SHRI V. GOPALSAMY; I have
got every courage. The Chief Minis
ter is spending crores of rupees of

people's money on  wasteful and un
necessary  celebrations  of  festivals. It
is nothing but waste, [ Thave every
courage to say this. He is spending
crores of rupees

>

SHRI M. KADHARSHA; Proposals have
already been sent to the Central Government. The
Tamil Nadu Assembly is now going On in session
and the Governor has said in his Address that the
Report hag been sent to the Centre. And if the hon.
Member wants his Party is still having twelve
members in the Assembly. They have ample oppor-
tunities to raise the issue there. It is very
unfortunate to raise it in Parliament.

SHRI V. GOPALSAMY: It is very unfortunate
that of the two States which have not sent the
memorandum, Tamil Nadu happens to be one.
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THE DEPUTY CHAIRMAN; Now the list
of Members who have given the Calling
Attention is over. The other Members who
have given their names have to finish within
five minutes each.

o atwaa fam o sTeamfy
warzar, =g fod v "R
A F AT sqA T 99T AT EA
aE 9 g fy AW ¥ ouw
aF W, w4 & w7 240 faei ¥
fao gurr awamr gy Ffa A
aal & afew faeze waga sfa w4
) wT T ogW TF AT A7 AW AW
2ZM TE A0 G A AFATo Aga fa
qAEA TS A FT AT F 1 AL
T &1 9z aqdr @ v o"wwre &
vF AT A T FW AT q4r
gad ArwAr Ezw Aw H O aded
qErT A | WIRT T LA ey
At & 50 gAT TAAT F7 fAATer
frar fagw a0 ¥ wv 37 T A
56 FATE qaal & 7T f7ar) awwe
a, gA Har S0 F Trvew wr F
gw us fafqas gwm aAwd w@@
g7 @1z ¥ 2 faffray qwml #1sqer
v foar ) wsafao woe wdE gz
MNAAT A ART AqAT F AT TH
g7 w7 erra Ao, @ & ow
15 AFETAN AT A FL OART |
A7 a9t F faad AWl &1 ogewr s
FAftez & &1 3, IO R A9 H
FF A 1180 wrEfaar 1 Fear
#z 41 & zAafAe T4 9a ¥ Aae H
HIFIT FI ST FT G2 {AAT
arfzr fF 0 grar aifge o 40 AW
% wezv fyvar feis &0 a1 gw
At 4 frar @ sz faay & w5y
afa gf & a7 mawr q@ T A
g ar 334 afers 7 gw qAEe
SAMH FL AFA 4 AW FT, TAA
fam G¥vs 7z waawz 2, foraw oo
fasger ot geafez 43 &0 & a7

a matter of Urgent 258
Public Importance

T FT W 2, zfAT oum 9%
TFIAT THAAT AT | TIHAE,
A & fao 77 A
garz &1 wa ¥ AT FF
frsfis &1 W gEETEE AN
FIfAT | T FT A AET F AW
4‘

g
5

oo, Zlo To FitTg ¥ AT

2 wiifao sa wT% w1 OF qIHEZ
gaam & Aife faadr ofw gg 27
Z 3adr zawr fax A% 0w fag
# =z Fzar agm fF Az FwAA
FArfgdr FaT & ) A3 AT HIA
vATHz 2, FFT F AW AW@ W7
qarz &1 zfear w1 fadiwa aar
femr 2, &fwy 7g Z aEdr gowe,
wafaw Fex &7 ATIT G917 AZA FEAT



259 Calling Attention to

(4 a7 fam]

waifgn waife arfas S wowr g,
= F1 g & | saiag Fieeguad
giede *oh crew  foegifafafadr
fegm &7 aw@ & wwr a4 Wifge
Miw g FIeT Taod q7 a%g £ |
o s awegr g foew oae WO
FET | HIAAIT AEEAT A =1 T AT
a oy gy afedt ¥ &y # o g
pa e B B B G A G
Zar &, AT A et afedt F 9wo
40 T4 1 1 § afew w1 wEw
@t fawaqr @1 & w40 A9 @
qr TE @A, T AWM ¥ 9 %
R g a1 qar @ & | W& al
IR T Fwdr ¢ R oW 99
faoror & &% 1 gafan & s
qrgar § & swwr |y faawer g
wifady yw F 77 gem & oam
TaT W1 & U gevreT w41 & AWl
91T AUAT ATHIE ® AT A8 A4 8 )
WT U%F FW 4F FC & W A
e I IO O Ea S G | e
aaeT § fF 3w & S anr adE
W O/ IUC AT WET | wEET w4
# U@ 4 wE FT Qg TET gnm |
a8 Wt gy fag 9 fow av &
HIYFT AT Wgar g | sisar
g fF wd wEmw sawr wEm &
T OFOE FAA |

3

THE DEPUTY CHAIRMAN: Thank you.

SHRI SAMAR MUKHERJEE (West
Bengal): Madam Deputy Chairman, I do not
want to go on discussing the long-term
solutions. But I simply want to bring to the
notice of this House and the Ministry the
damage done during the last floods in West
Bengal and the response of the Government
of India.

Madam, the damage in a greater part of
the Gangetic belt in West Bengal is due to
the continuous heavy rainfall for four days
from the 23rd September 1986 which af-
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fected 102 blocks out of a total of 341 blocks
and 15, 195 villages out of a total of 41, 000
villages have been seriously affected in the
State and 11, 09, 046 persons are in camps
where they have been given relief. This was
the damage at that time. Subsequently, there
has been another round of floods also which
has further added to the misery and the
situation has become very serious. I am simply
reading out a statement of the West Bengal
Government.

The severe floods in September last affecting
134 lakhs of people of the State, nearly 25 per
cent of the total population of the State, neces-
sitated urgent and expensive relief and
restoration programmes. The State Government,
therefor, in accordance with the existing rules,
had duly submitted a comprehensive memo-
randum with maps indicating in detail all the
flood-affected areas. The Central Team which
visited the State had expressed its appreciation
of the detailed documentation provided in the
memorandum. However, against the total
requirement of Rs. 272 crores for the necessary
relief and restoration programmes the Central
Government has approved of a sum of only Rs.
37. 13 crores of which, again, only a sum of Rs.
35. 35 crores has heen approved for the current
year. After the much-publicized visit of the
Prime Minister, approval of such a meagre sum
in comparison with the needs has come to Us as
a shocks. Out of the sum of Rs. 37. 38 crores
approved, an amount of Rs 23. 75 crores is the
recommended sum by the Eighth Finance
Commission and it has been mandatorily shared
by the State Government, that is. Rs. 11. 87
crores, and the Central Government, the same
amount of Rs. 11. 87 crores. The additional sum
approved by the Central Government for the
current year



261 Calling Attention to [5MAR. 1987]  amatter of Urgent 262

is, therefore, only Rs. 35. 38 crores minus Rs.
23. 75 crores, that is, only Rs. 11. 63 crores.
Of this amount, again, the Central Government
will bear only 75 per cent, that is, only Rs. 8.
72 crores. Therefore, the total financial
assistance  providled by the Central
Government is only Rs. 11. 87 (crores plus 8.
72 crores of rupees, that is, only Rs. 20. 39
crores, which is about half of the amount
claimed by the Prime Minister — the Prime
Minister has claimed that much has been given
to the West Bengal Government — making it a
political propaganda during the election time.
That is why the real picture is presented here
by the State Government as to how much they
have been given which is only about half the
amount claimed by the Prime Minister. It may
be mentioned here that this amount has already
been spent by the State Government through
the district administration and the panchayats
and by involving the common people through
the panchayats.

THE DEPUTY CHAIRMAN: I think that
is enough.

SHRI SAMAR MUKHERJEE: Madam,
the attitude shown by the Centre towards
West Bengal is the same as in the case of
Andhra Pradesh also and there is improper
discrimination. This must be taken note of
by the Minister and, while replying,
Madam, he should mention as to what can
be done in this regard. Thank you.

THE DEPUTY CHAIRMAN: Yes, Dr.
Bapu Kaldate.

Yo AT WEIF (Wg 70T ¢
Iaqrefa wEgmar, & oAt ggw
AYEIT AT GATA TH ATH @il
FgaTE fw WP oavw wwiw 415 W
faawr wam g # ® ama e
¥ Tad w7 wiwe fam § Wi
N Qg WETIYE  HORTL A AT OF

Public Importance

AT gAwT Fgdl & % 26 faet
¥ 18,263 WEl # I FUT OF
T AT WET TEA gvrfad
U E | WY TEET IO o9 gART
aa & a1 4% TATHE  guE! Fge
2 f& faw 98 a@mr 21 g
WH AT 80 W@ wWET  TEd
wirfag go & 1 ardr wieE oW
w1 faim dam § f& =@ wew
T F I WTHL Wi
THESl ¥ 8, WX AT HOEIC
¥ ogare qm S feam & § ukx
A¥ET 2,98 & gyt @@ wod
TTAT ATFATE | FEA AT ag 2w
7w faqu Wt a¥ @ § f¥
qAM HAl ST A EFATT FAC ¥4
qar AET war | F oy sewvo o/
w91 & 3reE F fauag o
o AmE W T § gEE W
graz & fav g ¥ oW §
wgrrz @ W wTEE A
BAT, qF  FWTI AWE H AEl W
7/ wwE fuT wAlEs W oA
oA uF ATE awar £ fF
ATT qew WAy # gAa gfasmey
5 f& agi 94 -

%ﬂﬂﬂ
M
14

wimr ¢ e oww £ 3]
ff dar 7 4 ATt wgrrE ey
aE  fawrs w1 fowms s 1@
qET AT 21 AW A FIE A &%
FTOOT  El HFATE, WA EAFT AT
T 21 AteE WO woEy  TAAr

e 4

S L G AR

fe wep @1 wW F wwme wga
WEA F1 WTEATET RWEWA ¥ o=@ |
EEICIF RGN A S
® OWATH R OWIT A FET



263 Calling Attention to [RATYA SABHA] a matter of Urgent 264

[zr0 7iq F1AT )
EICER S AR A LI < L S0
27 A 2 fF oMY ® WEw W
fsfam  wamAr Gar @9 T AT
qEAFAT 2 IA97 FF A9 T FL
qUE,  FE ARt hoqrE Gar
FET & ®wEEIT ¥ WT IHOO&
far 494 <2 #WT AOA ATH qF
fa% 36 #FaT 27 e wqr faw
Fo o owx W a4 faud g #
1986-87 & fan 12 FE 29
™ #E mq 9 gq § faw F
fer g 1987, TAFT HAAA 3
f& 99 87 & 9g% A1 "M FD
Al Bl AE0 WY 9 grdr 9g 7
ST UAmE AEmE @ w4 F
zad garg  fagr 4t f& wgrang
RTT O AT T &% 6
oE  fazias o IFE W oA
gt fear 2 fF wgel wowr
TAT g7 930 A IFER Al
A e B T 1 1 BN
G 1T gArT #oAgn, OHy gred
S HgRTE W OE |
I Om9&T  sqTA Here

e fer g g9 FwAr 20 AT
forsr &1 591 2 2o fam geer
AE-ElET FT @t ggt 1 AL
Fgdl 2 Alda gardt W T A
A7 A WA TE T | FAA T WAA
FN Az A YEAT A1 gWiT AR
fufaezs ama #=#0  ag &=
TAT | UF IAE A FEgA F, HETTE
SAW A FHE F AT Wi Am
AT FT gare guafga s Wi
TATT wgF F O oaE wvwi wET
FOoACH e a@ T @
T FEAr ¢ o#w am—wfew
qv % Hie § Fwm scuwmar F OfF oW
@ oA R u‘l‘?’ﬁ.'m T
w3 | wAfargt F oqey & aiv
WA F A4EAT wgTTrE W 2
THAT ATR K AT o[ #iAr
qEA 2 owe zad favr & A
WA FA TEAT §; A AT A@EY

iy

Public Importance

2o faai 7 o 2 o7 AwA
nﬂﬂwra%wzaﬁm’m Fa0
¥ oTeT weRd @ FW & fem
dar AEAT 7 cerfaw W OoeWAT &S
M A FraEr g fF sy am
qE™  geir gragi ! gaw  fam
arfy  farardt @=a waaHe w0
LGS L GO 1 S S E Lt
g =3T3 whfer  ofarw
T TANI AT ATEEAIET EET AR |
Afy v wfrEama T Aifgn W
AT W ATq TEA T ST W
weE # §, Ag AgT FA &, THEI
IC I wirgr.{ SqET WaR
qgrerE 1 fau s & ®w &
F7 | FAATE & HWOEr ¢q A9T
TEAT IR E |

o wama  Teg (Trwedi)
ara{Er  FIwanfd waIEaT, wi
fon faa arqg #Ed ®1FE ago
e A FWA 2, F4 A8 FEd @
fe wna Wt wgrr wE A0 )
3% gEa @ agar g
qarq wdt s wfzzai  swAE
TEAEATH WIC AT FAY T
F fAETT ®i WE AHIAG AET GHT

(swaag &)

THE DEPUTY CHAIRMAN; Please speak on
the drought situation.

off wasea fag : sr, #§ zige

@ AlF R g ... (\AATA)

SHRI VITHALRAO MADHAVRAO JADHAV:
The Prime Minister has gone to Rajasthan to inspect
the drought situation. There is nothing to  enjoy
the holidays in Rajasthan.

DR. BAPU KALDATE: People are  enjoying
the akal there.

SHRI VITHALRAO MADHAVRAO JADHAV:
Don't politicise drought.

SHRI KAMALENDU 'BHATTACHARIJEE
(Assam): He is a learned Member. He should not
suffer from drought of thoughts.
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SHRI VITHALRAO MADHAVRAO
JADHAV; Madam Deputy Chairman, first of
all I would iike to congratulate our hon. Prime
Minister. Whenever this suffering existed
either in Andhra Pradesh or any part of the
country, he has gone there... (Interruptions)
He will come to Maharashtra also. Don't
worry. He has given not only sympathies but
also very constructive help. So, from that
point of view, I congratulate our hon. Prime
Minister. However, Madam, the hon. Minister
has given in the statement about the rainfall
and the meteorological sub-divisions, I think,
this is a misguiding statement about the
rainfall. It has been stated here that "however,
in some other areas, the south-west monsoon
arrived a little ahead of schedule", and in the
period from 1st June to 30th September, 1986,
14 out of 35 meteorological sub-divisions
received a deficient rainfall. But the hon.
Minister must know that most of the States
receive north-east monsoon, but we do not
receive any October rains in Marathwada and
other parts of Maharashtra. And the rainfall
received in Marathwada is —31 per cent.
Madam, you are a very experienced person In
Mabharashtra and as you are aware, we are
having 91 taluks which come under the
permanent
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drought zone. Marathwada received —31 per
cent rainfall. That means, 50 talukas have
received about —31 per cent rainfall. It
clearly indicates that about 60 per cent of the
area of Maharashtra has been badly affected
by the drought. So, from that ponit of view
also, I differ from the statement which has
been made by the hon. Minister. I think, most
part of the drought zone.

Secondly, Madam, for the 20 States and
Union Territories affected by the drought, the
ceiling of expenditure has been fixed at Rs.
205. 32 crores. I do not understand this
ceiling. When we require Rs. 100 and if the
Ministry says that you take Rs. 10 and live,
how can we survive? For one year, if you
give two months' requirement of food, how
can the people survive, how can the cattle
survive? (Interruptions) T am making this
statement in the House. It will go to the Prime
Minister, to the Finance Minister and to the
Agriculture Minister. Therefore, Madam, I
request the Government, through you, that
this ceiling should be lifted, and whatever
need is there of any State either of Ma-
harashtra or Andhra Pradesh or any State, that
need should be fulfilled and whatever need is
there of any State either of Maharashtra or
Andhra Pradesh or any State,. that need
should be fulfilled and whatever demand is
there from a State, it should be fulfilled
immediately.

Madam, as I come from Maharashtra, I
would like to say that during the 1988 kharif
season, large parts of Maharashtra State
received irregular and sub-normal rainfall and
some parts experienced abnormally scarce
precipitation. Consequently, the kharif crops
were adversely affected. According to the
final paisewari of kharif crops, the scarcity
situation has affected 18, 263 villages spread
over 210 talukas in 28 out Of 30
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districts. The affected population is 201
lakhs. (Time bell rings) Madam, I will take
two more minutes.

Drinking water problem is  also very
acute in Maharashtra. The Drought and
famine situation is severe in Maharashtra.

The Uovernment ot Maharastra has demanded
Rs. 494. 06 crores but the Government of
India has sanctioned only Rs. 36 crores. I do
not  understand  how with this meagre
amount the Maha-rasntra Government is
going to tight the drought and famine
situation. Therefore, Madam, I would request
and demand through you that there should be
a permanent solution  to fignt the drought
situation in Maharashtra. In Maharashtra a
major area comes under permanent drought
zone, 91 talukas. I  request  that there
should be some technological machine
wmch should be employed there is to fight
this  drought situation and as everybody

knows  the destruction of the environmental
factors is responsible for this state of
affairs. We have to conserve the

environment) which we have destroyed by
deforestation and other means. This is a very
serious situation and we should not play
politics with it as my friends from the other
side tend to do sometimes. People have been
affected very  badly with drought and
famine situation. Please do not play politics
with such a serious matter.

SHRI V. GOPALSAMY: Your' Prime
Minister is doing it.

SHRI VITHALRAO MADHAVRAO
JADHAV: Madam, our Prim, Minister is very
clean. He does not make any differentiation
between this party and that party. So, the
politi-cisation of the drought situation Should
be completely stopped and all parties must
think that these are national calamities and “e
must look at these problems from the national
point of view.
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Madam, the Central Government must
sanction at least Rs. 495 crores to the
Mabharashtra ~ Government  which  that
Government has been demanding for a long
tim, so that they can fight the drought
situation in Maharashtra and provide relief to
the rural people who have been suffering for
a very long time.

Madam, though you have not given me
much time to speak I am thankful to you for
at least giving me an opportunity to speak.
Than you.

THE DEPUTY CHAIRMAN: The House
stands adjourned and "will meet again at 2.
30 p. m. when the Minister wiil reply to the
Calling Attention.

The House then adjourned for lunch at
thirtyseven minutes past one of the clock.

The House reassembled after lunch at
thirty-two minutes past two of the clock, [The

Vice-Chairman (SHRI H.
HANUMANTHAPPA) in the
Chair.

STATEMENT BY MINISTER

11. Recently concluded Summit Meeting of
the Africa Fund

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO): Mr. Vice-
Chairman, Sir,

Members are aware that a Summit Meeting
of the AFRICA FUND took place in Delhi on
the 24th and 25th January, 1987. The Summit
was attended by the Presidents of Algeria,
Congo, Peru, Yugoslavia, Zambia and by the
Prime Minister of Zimbabwe, and by our own
Prime Minister who is Chairman of the
Africa Fund Committee Nigeria was
represneted by Rear Admiral Augustus
Aikhomu,



